BEFORE THE NATIONL GREEN TRIBUNAL SITTING AT CHENNAI
MEMORANDUM OF APPLICATION
(Under Section 18(1) read with Section 14 and 15 of
National Green Tribunal Act, 2010)

Original Application No. 08 of 2022 (SZ)

Between:
M.S. Raja,
... Applicant
And
Union of India Rep. by the Secretary of Government,
Ministry of Environment and Forests and Climate Change,
Government of India,
Paryavaran Bhavan,
New Delhi-110003 and 5 Others
... Respondents
INDEX TO TYPEDSET OF PAPERS
S.NO DATE PARTICULARS PAGE
) 3 06.07.2015 | EIA Notification 1
2 16.10.2017 | Withdrawal of EC application for 6MW 3
CPP
3. 23.10.2017 | Acknowledgment receipt for request of 5
withdrawal of ToR application
4. 30.10.2017 | Request to delete the application in 6
OCMMS for establishment of 6MW CPP
9, 29.10.2018 | Consent to establish granted by TNPCB 7
6. ﬂ "06.2019 | Consent to operate granted by TNPCB 14

All the above documents are certified to be true copies of their respective
originals.
Dated at Chennai on the 30th day of March, 2022.
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Counsel for 6th Respondent
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th July, 2015

S.0.1834(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule S of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of rulc 5 of the said rule, in public intcrest, hercby makes the following further amendments in the
notification of the Government of India, in the erstwhile Ministry of Environment and Forests number S.0.1533(E),

dated the 14th September, 2006 namely:—
In the said notification, in the Schedule, against item 1(d) relating to Thermal Power Plants, in column 4 in line

one, for the symbol, figure and letters “> 50 MW?”, the symbol, figure and letters “> SMW” shall be substituted.
[F. No. J-11013/12/2013-TIA-II(T)(part)]

MANOIJ KUMAR SINGH, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, sub-section (ii)
vide number S.O. 1533(E), dated the 14th September, 2006 and subsequently amended vide numbers
S.0. 1737(E) dated the 11th October, 2007, S.O. 3067(E), dated the 1st December, 2009, S.O. 695(E), dated the
4th April, 2011, S.O. 2896(E). dated the 13th December, 2012, S.O. 674(E). dated the 13th March, 2013,
S.0. 2559(E), dated the 22nd August, 2013, S.0. 2731(E), dated the 9th September, 2013, S.0O. 562(E), dated the
26th February, 2014, S.O. 637(E), dated the 28th February. 2014, S.0. 1599(E), dated the 25th June, 2014,
S.O. 2601(E), dated 7th October, 2014, S.O. 2600(E) dated 9th October, 2014, S.O. 3252(E) dated
22nd December, 2014, S.O. 382(E), dated 3rd February, 2015, S.O. 81I(E), dated 23rd March, 2015,
S.0. 996(E) dated 10th April, 2015, S.O. [1142(E) dated [7th April, 2015 and S.O. 1141(E) dated

29th April, 2015.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054
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VVTI/L&PR/TNPCB/CPP/2017-18 16.10.2017

The Member Secretary,

State Level EJA Authority - Tamil Nadu,
Panagal Building,

No. 1, Jeenis Road.

Saidapet,

Chennai-600 015,

Dear Sir,

ive Power Plant within the existing
part, SIPCOT

ict, TN-

Sub V'V Titanium Pigments Plant - 4.5 MW Capt

industrial Plot A79 in SF Nos. 1225 part, 1227/1 part and 1227/2
Indusirial Complex, Meelavittan Part-1 village, Thoothukkudi Taluk & Distr

Wwithdrawl of Application for Environmental Clearance - reg.

Ref.: 1. Our application for prior EC for 6 MW CPP Plant to SEIAA-TN on
12.02.2016.

2. Awarded TOR vide Lefter No. SEIAA-TN/F.5054/201 6/1(d)/T OR-249/2016

dated 17.05.2016.
3. Qur Application 0 TNPCB for conducting Public Hearing vide

Letter No. VV TV TNPCB/2016-17 on 22.02.2017.

mited (VVTi), had applied to SEIAA-TN on

{ the 6 MW Captive Thermal Power Plant to

We, M/s. V V Titanium Pigments Private Li
as considered by the Honourable State

12.02.2016 for prior Environmental Clearance o

meet VVTi Plant’s power demand. The proposal W
Level Expert Appraisal Cgmmittec-Tami! Nadu (SEAC-TN) during its 75" Meecting held on

13.05.2016 and finalised Terms of Refcre'nce (TOR) was communicated vide Letter No.
OR-249/2016 dated 17.05.2016. The Draft EIA Report has

SEIAA-TN/F.5054/201 6/1(dy/T

been prepared as per awarded TORs and submitted to TNPCB, Thoothukudi 22.02.2017 for
conducting the Public Hearing.

posal of 6 MW CPP as we modified and finalized the
and. Our revised Additions and
ical Inspector to Govt. of
97.09.2017 and Letter No.
ded for your kind

Meanwhile, we have dropped the Pro
he Plant’s Power dem

instaliation of 4.5 MW CPP to meet
oved by the Chief Electr

Alterations of the CPP have been appr
Tamil Nadu vide Letter No. TUT 5217/CEIG/DS5/Mrg/2017 dated

TUT 2217/CEIG/D3/SC/2017-2 dated 13.10.2017. The Letters are appen

perusal.
28002. Tomil Nadu, 1NDR

Fodory : A-81, SIPCOT Industrio! Complex, South Veerapandiapuran P, Thoothukkudi - 6
pigments ot

Phone - 491-461-2340491 /92 / 93/ 94/ 95. fox: +91-461-2340449 Emil: info@wipigments.com web - www i
_ PAN - AADCY7723P (IN - U247 1GTN2011P1C082322 GSTIN : 330A00V7723F1 20
Registered Office - Keeroikoranthatty, Tisoiyanvilai - 627657. Tirunelvel District. Tomil Nodu, INDIA. Ph: 491-4637-272361. Fox +91-4637-272602.
Corporate Office : Hew No.14, 0ld No. 500, Paatheon Road, Egmore, Chennai - 400 002.
411 CORRESPONDANCE MAY pLEASE BE ADDRESSED TO FACTORY”
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The proposed CPP of 4.5 MW Capacity (<5 MW) does not require prior EC & Public
Hearing as per MoEF&CC Notification S.0. 1834(E) dated 06.07.2015. Accordingly, we are
herewith withdrawing our Application for prior Environmental Clearance for 6 MW
CPP and also the Application submitted to the TNPCB for conducting the Public Hearing.

We request you to kindly acknowledge the receipt of the Letter for our records.

Thanking You,

Yours faithfully,

For V.V, TITANIUM PIGMENTS PRIVATE LIMITED

( 5&

S. PARTHIBAN .
GENERAL MANAGER - PROJECTS & DEVELOPMENT '

Encl: aa
District Environmental Engineer, Tamil Nadu Pollution

Copy to : for the kind perusal of The
District, C7 & C9, SIPCOT Industrial Complex,

Control Board, Thoothukudi
Meelavittan, Thoothukudi-628003.
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® PR VVTi <publicrelations@vvtipigments.com

Fwd: Withdraw of TOR

Ramasamy Raja <ramasamyraja@wtipigments.com> Mon, Oct 23, 2017 at 11:35 AM

Reply-To: Ramasamy Raja <ramasamyraja@wlipigments com>
To. PR VWTi <publicrelations@wtipigments.com>, Parthiban B <parthiban@wipigments.com>, Ponsehar R

<ponsehar@wtipigments. com>

Sent from myMasl for Angraid

~—— Forwarded Message —— From: monitoring-ec@nic.in To: ramasamy raja@wtipigments.com Cc. monitoring-ec@nic in Date
Monday, 23 October 2017, 11:27AM +05:30 Subject: Withdraw of TOR

Acknowledgement Slip for request of withdrawal of TOR application

This is to acknowledge that your request for withdrawal of the TOR application(with

the foliowing details) has been upoaded on the portal.
Now this request is under consideration of SEIAA portal.

Following should be mentioned in further comespondance

1. Proposal No. . SIA/TN/THE/10080/2018
2. Category of the Proposal  : Themal Projects
3. Project/Activity applied for : 1(d) Themnal Power Plants

4. Name of the proposal : V'V Tié MW CPP
5. Date of submission for .
Withdrawal 23 Oct 2017

6. Name of the Project proponent along with contact details

a) Name of the proponent -V V TITANIUM PIGMENTS PVT LTD

c) State - Tamil Nadu
d) District . ThoothukKkudi
e) Pincode 828002

After getting approval of competent authority, the acceptance of same will be uploded
on SEIAA protal.
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VVTi/TNPCB/2017-18/1 30.10.2017

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Thoothukudi District,

C7 & C9, SIPCOT Industrial Complex,
Meelavittan,

T'hoothukudi-628 003.

Dear Sir,

Sub : VV Titanium Pigments Plant - 6 MW Captive Power Plant within the existing Industrial
Plot A79 in SF Nos. 1225 part, 1227/1 part and 122772 part, SIPCOT Industrial Complex,
Meelavittan Part-1 village, Thoothukkudi Taluk & District, TN- Application for Consents 10

Establish — Deletion of Application in OCMMS - reg.

Ref. 1. Our 6 MW CPP OCMMS Application No. 3657199
2. Our letter to SETAA for withdrawal of Application for Environmental Clearance vide

Letter No. VVTi/L&PR/TNPCB/CPP/ZOl7-18 dated 16.10.2017.

roposal of 6MW CPP, hence

With reference to the above, kindly note we have dropped the p
W CPP in OCMMS.

we kindly request you to delete our application no. 3657199 for our 6 M

We hereby assure that we will always abide by rules and regulations and directions of Board.

‘' hanking You,

Yours faithfully,
- TITANIUM PIGMENTS PRIVATE LIMITED

/

S.PARTHIBAN
GENERAL MANAGER - PROJECTS & DEVELOPMENT

For V.

Encl: As above

Ce To 1 :Joint Cheif Environment Engineer, T irunelveli.

2-Environment Engineer, Tirunelveli.

Fadiory : A-81, SIPCOT Industrial Complex, South Veerapandiopurom PO, Thoothukkudi - £28002. Tomil Nody, INDIA
PAN - MDCV7723P CIN - U24110TN2011PTC082322 GSTIN : 33AADCV7723P12U

Corpon:!e Office : New No.14, 0ld No. 500, Pontheon Road, Egmore, Chennol 600 008.
ALL CORRESPONDANCE MAY PLEASE BE ADDRESSED TO FACTORY"

Registered Office : Keeraikaronthatty, Tisaiyanvilai - 627657. Tirunelveli District. Tomil Nadu, INDIA. Ph: +91 -4637-272361. Fox: +91-46

Phone - +91-461-2340491 /92 /93/ 94/ 95. Fox: +91-461-2340449 Email: info@wiipigments.com web: www.wiipigments.com

37-272802.



TAMIL NADU POLLUTION CONTROL BOARD
CONSENT ORDER NO. 1801211273689 DATED: 29/10/2018.

PROCEEDINGS NO.T4/TNPCB/F.080STTN/RL/TTN/A/2018 DATED: 29/10/2018

SUB: TNPC Board-Consent for Establishment-M/s. V'V TITANIUM PIGMENTS PRIVATE LIMITED
CAPTIVE POWER PLANT , S.F. No. 1225/ pt, 1227/1 pt, 1227/2 pt, MEELAVITTAN PART 1
village, Thoothukkudi Taluk and Thoothukkudi District - for the establishment or take steps to
establish the industry under Section 21 of the Air(Prevention and control of Pollution)Act, 1981, as

amended in 1987(Central Act. 14 of 1981)-Issued -Reg.

REF: 1. Online Application No for CTE-New 11273689 dated 01/11/2017 & Resubmitted on 18/09/2018.
2. IR .No : F.0805TTN/RL/JCEE-M/TTN/2018 dated 19/09/2018
3.Minutes of TSC vide Item No 168-12 dated 12/10/2018

Consent to establish or take steps to establish is hereby granted under Section 21 of the Air (Prevention and control of Pollution)
Act, 1981, as amended in 1987 and the Rules and Orders made there under to

The Director,

M/s . V V TITANIUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT
S.F No.1225/ pt, 1227/1 pt, 1227/2 pt,
MEELAVITTAN PART 1 Village,
Thoothukkudi Taluk,

Thoothukkudi District.
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:

S.F No. 1225/ pt, 1227/1 pt, 1227/2 pt,
MEELAVITTAN PART 1 Village,
Thoothukkudi Taluk,

Thoothukkudi District.
This Consent to establish is valid upto March 31, 2023, or {ill the industry obtains consent to operate under Section 21 of the Air

(Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and general conditions
enclosed.
For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
To
The Director,

M/s.V V TITANIUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT,
A-79, STPCOT INDUSTRIAL COMPLEX, SOUTH VEERAPANDIAPURAM POST,Thoothukkudi District

Pin: 628002

Copy to:
{ The Commissioner, THOOTHUKUDI-Corporation, Thoothukkudi
neer, Tamil Nadu Pollution Control Board, THOOTHUKKUDIL.

Taluk, Thoothukkudi District .

2. The District Environmental Engi
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELL

4. File

This is computer generated order. Signature is not required. |



SPECIAL CONDITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit

No. |
Product Details e

1. | ELECTRIC POWER | 45 | MW / HOUR
By-Product Details

1. l Mixed Ammonium Salt ] 1.1 l TON/DAY

This consent to establish is valid for establishing the facility with the below mentioned emission/noise
sources along with the control measures and/or stack .Any change in the emission source/control

measures/change in stack height has to be brought to the notice of the Board and fresh consent has to
be obtained if necessary.

1 Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height | Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m
01 40 TPH BOILER ESP, FGDS With | 45 39050
Stack
02 Coal Crusher Bag Filters with 10
stack
1 Fugitive/Noise emission :
SL Fugitive or Noise Emission |Type of emission Control
No.  [sources measures
1. | HIGH PRESSURE BOILER | Noise SILENCER
PROVIDED
AT
REQUIRED
POINTS
2. |FAN Noise SILENCER
PROVIDED
AT FAN
SUCTION
3. | COMPRESSOR Noise SILENCER
PROVIDED
AT
ENCLOSUR
E
PROVIDED
4. | Coal Storage Godown Fugitive Water
sprinkler
system
5. | Coal conveyors Fugitive Tin Sheet
Cover &
Water
Sprinklers

Additional Conditions:

This is computer generated order. Signature is not required. 2




: S0 as to bring the quality of
ards prescribed by the Board =S
2. The ndustry shall provide Bag Filter arrangements and the coal crusher and the transfer points of the
:t(‘:rcgn/conveyors are conncected to the bag Filter i
¢ Bo

3. Adequate water sprinklers shall be provided at
/suppression of dust.

. The coal conveyors shall be provided with semi lunar shaped metal sheet cover arrangements with
Water sprinklers, for the suppression of coal dust,
5. The industry shall provi sh handling system as proposed.
6. The industry shall provide Flue Gas Desulphurisation System, comprising of Venturi Quencher and
packed Column, using Ammonium Hydroxide as the scrubbing liquor, so as the achieve the emission
standard in respect of Sulphur Dioxide.
7. The industry shall use imported coal which shall have ash content of less than 10% and Sulphur
content of less than 0.5 %, ag informed.
8. The industry shall arrang
carbonate, from the scrubber liquor, as by-products. )
9. The industry shall develop Green Belt of adequate width.

10. The industry shall not use ‘use and throw plastics’ such as plastic sheets used for food wrapping,
spreading on dtirr)lling table etc.. plastic plates, plastic coated tea cups, plastic tumt;lx:'. water _;t)g:lncttl}?:
and packets, plastic straw, plastic carry bags and plastic ﬂags trrespective of thic hncsst,) wi e
industry premises. Instead unit shall encourage use of eco friendly alternative sug a:tcana s
areca nut palm plate, stainless steel, glass, porcelain plates./cups, cloth bagn,l Jjute bag etc.

11. The industry shall establish the Power Plant for the capacity of 4.5 MW only.

12. The industry shall provide on-line monitoring system for PM, SO2, NOx and CO, and made
connectivity to the Care Air Centre of TNPCB.

the coal storage and handling areas, for the control of

¢ to recover the ammonium sulphate, ammonium chloride and ammonium

For Member ¥y
Tamil Nadu Pollution Coatrol Board,
Chennai

. : o 3
This is computer generated order. Signature is not requir
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent 1o operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued u
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

nless the unit complies with the conditions of consent to

The unit shall provide watcr sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green bel( of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**

This 16 computer generated order. Signuture s not required. 4
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TAMIL NADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 1801111273689 DATED: 29/10/2018.

PROCEEDINGS NO.T4/TNPCB/F.0805TTN/RL//TTN/W/2018 DATED: 29/10/2018

SUB: TNPC Board-Consent for Establishment-M/S V V TITANIUM PIGMENTS PRIVATE LIMITED
CAPTIVE POWER PLANT S.F No. 1225/ pt, 1227/1 pt, 1227/2 pt, MEELAVITTAN PART |
Village, Thoothukkudi Taluk, Thoothukkudi District - for the establishment or take steps to
establish the industry under Section 25 of the Water (Prevention and control of Pollution)Act.1974,
as amended in 1988(Central Act 6 of 1974)- Issued- Reg.

REF: 1. Online Application No for CTE-New 11273689 dated 01/11/2017 & Resubmitted on 18/09/2018.
2.IR.No : F.O805TTN/RL/JICEE-M/TTN/2018 dated 19/09/2018
3.Minutes of TSC vide Item No 168-12 dated 12/10/2018

Consent to establish or take steps to establish is hereby granted under Section 25 of the Water (Prevention and control of
Pollution) Act, 1974, as amended in 1988(Central Act 6 of 1974) (hereinafier referred to as The Act') and the Rules and Orders made
there under to

The Director,
V V TITANTUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:
S.F. No.1225/ pt, 1227/1 pt, 1227/2 py,
MEELAVITTAN PART | Village,
Thoothukkudi Taluk.
Thoothukkudi District.

This Consent to establish is valid upto March 31, 2023, or till the industry obtains consent to operate under Section 25 of the

Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is earlicr subject to special and general

conditions enclosed

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai

To

The Director,

M/s.V V TITANIUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT,
A-79, SIPCOT INDUSTRIAL COMPLEX, SOUTH VEERAPANDIAPURAM POST,
Pin: 628002

Copy to:

1.The Comniissioner, THOOTHURUDI-Coipoiation, Thoothukkudi Taluk, Thoothukkudi Distiici .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, THOOTHUKKUDI.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELI.

4. File

e e e

This is computer generated order. Signature is not required. |




SPECIAL CONDITIONS

This consent (o establish is valid for cx!uhlislnuf the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct und its
quantity has to be brought to the notice of the Roard and fresh consent has to be obtained,

Sk l Description Quantity } Unit

No.|
Product Details o )

1, I ELECTRIC POWER - [4.5 I MW / HOUR

___By-Product Detaills -

1. | Mixed Ammoniumsan |11 | Tonmay
"I‘h-c unit sl»nll pfl‘f'.i,‘!‘,: S‘cwqgﬁ _'l‘l:cut|1\cnt Plant and /or Effluent Treatment Plant as indicated below.
s [SewsgeTreamemtPtan:

S Treatment status: Septic Tank and SP/DT o
SL. No. {\Jra‘p‘\c of the Treatment No. of Units Dimensions in metres

m
1 SEPTIC TANK 1 3*2*18
2. DISPERSION TRENCH | 1 5*0.5*05

b ]Eﬂmem Treatment Plant: -
i Treatment stats: Individual ETP
SL. No. Eamc of the Treatment No. of Units Dimensions in metres

nit
1. Equalisation Tank 01 2.562.5*2.8
2. Neutralization Tank 01 1.0*1.0*1.3
3. Settling Tank 01 2.0*2.0*2.3
4, Treated Effluent Sump | 01 1.6*1.5*1.8

This consent to establish is valid for establishing the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has (o be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage

1. | Sewage 1.5 On Industrys own land |
Effluent Type : Trade Effluent e

1. Trade Effluent 1 14.0 Dust Suppression

2. Trade Effluent 2 1.0 Ash Quenching

3. Trade Effluent 3 12.0 Gardening/ Green Belt
Additional Conditions:

1. Granting of this Consent to establish would in no way absolve the right from getting the required
clearances, under the Acts and Rules in force as on today. o .

2. The granting of this consent to establish would not convey any immunity from any penal action,
which is initiated, if any, by any authority, for the violation of ETA Notification, 2006, by commencing
the works related to the establishment of 6 MW Power Plant. )

3. The industry shall provide septic tank followed by dispersion trench arrangements for the treatment
and disposal of sewage. ) i o
4. The industry shall provide and achicve ZLD system for the trade effluent generated from the unit as
per $.0. 3305(E) dated. 07.12.2015 issued by MOEF & CC, Government of India. ‘
S. The industry shall comply with the maximum specific water consumption of 2.5 m.}/M\_vVII as
prescribed in S.0. 3305(F) dated. 07.12.2015 issued by MOEF & CC, Government of India.

6. The industry shall apply for the authorization of the Board, under the Hazardous Waste (M, H&
TM) Rules, 2008, while secking Consent Lo Operale. N i i
7. The industry shall provide on-line monitoring system for pH, TSS and Temperature for the effluent
and made connectivity to the Water Quality Watch of the Board. . _ b and
8. The industry shall comply with the maximum specific water consumption of 2.5 mJ/MW ‘Hl;‘
achieve zero waste water discharged, as prescribed in S.0. 3305(E) dated. 07.12.2015 issucd by
MOEF & CC, Government of India at all times.

This is computer generated order. Signature is not required. 2




GENERAL CONDITIONS

] This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

2. The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

3. Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operatc under the said Act.

4. The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief 1n the event ot any hazard to human beings, other living crcqturcs/plams and
properties while handling and storage of hazardous substances (wherever applicable).

= Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

6. The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

7. The unit shall providc watcr sprinkiers along the tcmporary roads insidc the premiscs 0 avoid fugitive
dust emission during the vehicle movements.

8. The unit shall develop green belt of adequate width around the premises.

9: In case there is any change in the management, the unit shall inform the change with relevant

documents immediately.

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennal

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**

This is computer generated order. Signacure is oot required. 4
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TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 1904222069377 DATED: 27/06/2019.

PROCEEDINGS NO.T4/TNPCB/F 0805TTN/RL//TTN/A/2019 DATED: 27/06/2019

SURB: Tamil Nadu Pollution Control Board _CONSENT TO OPERATE —After CTE -M/s. V V
TITANIUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT , S.F.No. 1225/ pt,
1227/1 pt, 1227/2 pt, MEELAVITTAN PART 1 villageThoothukkudi Taluk and Thoothukkudi

District - Consent for operation of the plant and discharge of emissions under Section 21 of the Air
(Prevention’and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 ol 1951)

—Issued- Reg.

REF: 1. PROCEEDINGS NO.T4/TNPCB/F.0805STTN/RL//TTN/W/A/2018 DATED: 29/10/2018
2. Unit’s application No. 22069377 dated: 14-03-2019
3. [R.No : F.0805TTN/RL/JCEE-M/TTN/2019 dated 20/05/2019
4 Minutes of TSC meeting held vide item No.173-2 dated:19.06.2019

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act. 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Director,
M/s .V V TITANIUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT,

S.F No.1225/ pt, 1227/1 pt, 1227/2 pt,
MEELAVITTAN PART 1 Village.
Thoothukkudi Taluk,
Thoothukkudi District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to

make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2022

7
l\ ]\,/’
/ ~_-
\77’/‘ I—
For Member Secretary,
Tamil Nadu Pollution Control Board,
:¥ & Chennai
©o r\\
To &
The Director.

M/s.V V TITANIUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT,
A-79, SIPCOT INDUSTRIAL COMPLEX, SOUTH VEERAPANDIAPURAM POST,

Pin: 628002

Copy to:

|.The Commissioner, THOOTHUKUDI-Corporation, Thoothukkudi Taluk, Thoothukkudi District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, THOOTHUKKUDI.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, TIRUNELVELL

4. File

POLILUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD
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SPECTAL CONDITIONS

1 Ths consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and 1ts quantity has to be brought to the

notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No. |
Product Details —
1 ELECTRIC POWER 4.5 MW / HOUR i
Byv-Product Details )
1. Mixed Ammonium salt . Wl TON/DAY

ed emission noisc
on source/conirol
Board and iresh

2 This consent to operate is valid for operating the facility with the below mention

sources along with the control measures and or stack Any change tn the emiss
measures ‘change in stack height has to be brought to the notice of the
consent Amendment has to be obtained

1 |Point source emission with stack :
Stack Point Emission Source Air pollution |Stack height  Gaseous Discharge
No. Control measures | from Ground  in Nm3/hr
- Levelinm |
02  Coal Crusher Bag Filters with 10
stack o | o
01 | 40 TPHBOILER ESP, FGDS With | 45 39050
Stack SN B S
g |Fugitive/Noise emission: |
S Fugitive or Noise Emission  Type of emission  Control ’
No. sources S measures | o
' 1. Coal Storage Godown Fugitive Water
‘ ‘ | sprinkler
|system ‘ )
2. | Coal conveyors Fugitive ' Tin Sheet
‘ Cover &
Water
L | Sprinklers
. 3. | HIGH PRESSURE BOILER Noise ' SILENCER
. ‘ |PROVIDED
AT
|REQUIRED
|POINTS |
4. FAN Noise | SILENCER |
‘ 'PROVIDED |
AT FAN ,
| _ |SUCTION | - L
5. | COMPRESSOR Noise [ SILENCER
‘ |PROVIDED
|AT
IENCLOSUR
E
‘ | PROVIDED
3(a). IThc emission shall not contain constituents in excess of the tolerance limits as laid down hercunder :
|SI. | Parameter ,IUnit ,Tolennce limits | Stacks
Annexure enclosed if applicable. -
3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.

POILUTION PREVENTION PAYS
3
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|
!SI [Pollutant i ei i —]
No. | \lene\:a\;celghled Unit Toleranfe Limits |
Industrial, . Ecologically
Residential, Sensitive Area |
Rural and other |(notified by 1
I JS —m— area | Central Govt.) |
/1. | Sulphur Dioxide |Annual microgram/m3 50 1 20 !
, [(SO2) 24 hours microgram/m3 80 ! 80 |
(2. Nitrogen Dioxide |Annual micro, [
‘ gram/m3 40 i 30
| (NO2) 24 hours microgram/m3 80 | 80
3 | Particulate Matter | Annual microgram/ 1
| gram/m3 60 ‘ 60
|(Size Less than |24 hours i am/m3 ‘
| 10 micro M) or SR 100 ;’ 100
| PM10 |
L4. ] Pagticulate Matter TAnnual microgram/m3 40 ’ 40
‘ (Size Less than |24 hours microgram/m3 60 | 60
E 2.5 micro M ) or |
| PM2.5 |
'S. | Ozone (03) Annual 8 Hours 100 f 100
L 24 hours 1 Hour 180 ! 180
‘ ISqL Pollutant Time Weighted | Unit Tolerance Limits
Qs Average Industrial, i Ecologically
‘ Residential, | Sensitive Area
, \ ‘ Rural and other | (notified by
| | area | Central Govt.)
|6. |Lead (Pb) Annual microgram/m3 0.5 0.5
| 24 hours microgram/m3 1.0 1.0 j
' 7. |Carbon 8 Hours miligram/m3 02 02
, Monoxide (CO) |1 Hour miligram/m3 04 04
I&; \Ammonia (NH3) |Annual microgram/m3 100 100
| 24 hours microgram/m3 400 400
l 9. Benzene (C6H6) | Annual microgram/m3 S 5
'10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
| (BaP)
f —particulate phase
| only
[11. | Arsenic (As) Annual nanogran/m3 06 06
12, |Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

| Night Time |

' Limits in L.eq.-dB(A) Day Time |
70

| IndustrialArea 75

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to

achieve the standards prescribed in SI. No.3 above. o

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace :r al‘ttiir t}:g
air pollution control equipment or change the raw material or manufacturing p_ro<_:essoxt; 31\; Bogard
change in quality and/or quantity of emissions without the previous written permission .
oring system Or operation of the plant

_ The occupier shall maintain log book regarding the stack monit :
° or Zny o:ll:errpaniculars for eafh of the unit operations of air pollution control systems to .reﬂzgi?:
working condition which shall be furnished for verification of the Board officials during 1nsp ,

i ission/air/noi llected and analyzed
i t his own cost get the samples of emission/air/noise levels co
" g?ﬁh?%‘%% Eh:ag; Laboratory oncge in every 6 months/once in a year/periodically for the parameters

as prescribed.

4
OTIOM RREMENTON RAXYS
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TAMILNADU POLLUTION CONTROL BOARD

II

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engincer-Monitoring and the concerned District/Assistant

Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1. The unit shall operate and maintain the Air Pollution Control/acoustic measures provided cfficiently
continuously so as to satisfy the AAQ / Emission/ ANL standards prescribed by the Board.

2. The unit shéll operate and maintain the water sprinklers provided efficientiy and continuously for the
suppression of dust.

3. The unit shall use imported coal which shall have ash content of less than 10% and Sulphur content
of less than 0.5% as infermed.

4. The unit shall connect the On Line Monitoring System for the parameters such as PM, S02, NOx
and CO to the Care Air Centre of TNPCB prior to the trial run or commussioning.
S The unit shall not evoke any complaint by its opcration.

6 The industry shall not use “use and throw plastics” such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouchcs
and packets. plastic straw, plastic carry bags and plastic flags irrespective of thickness, within the

indusiry premises. Instead unit shall encourage use of eco friendly alterna

tive such as banana leaf,
areca nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.

= In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

AN
Z o
C
For Menfier Secretary.
Tamil Nadu Pollution Cantrol Board,
@(‘;\\\\ Chennai

3
A}‘
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

I:;S(;“iuﬁller shaé})lgake an apphication along with the prescribed consent fee for grant of renewal of
e at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

'{l}:;s Consen]t is given by the Board in consideration of the particulars given in the application. Any
nge or alteration or deviation made in actual practice from the particulars furnished, in the

zg;t);liecﬁico‘n will also be ground for review/variation revocation of the Consent Order under Section 21

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

r?‘ctt‘)rd the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to casure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-1 alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

6
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tl

19 The occupicr shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

[ M~
-
= aaad
For Meritber Secretary,
Tamil Nado Pollution Control Board,
A8 Chennal
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|

CONSENT ORDER NG. 1904122069377 DATED: 27/06/2019.

PROCEEDINGS NO.T4/TNPCB/F.080STTN/RL/TTN/W/2019 DATED: 27/06/2019

SUB: Tamil Nadu Poliution Control Board ~-CONSENT TO OPERATE -Afier CTE -M/s. V V
TITANIUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT | S.F.No. 1225/ pt.
1227/1 py, 1227/2 pt, MEELAVITTAN PART 1 villageThoothukkudi Taluk and Thoothukkudi
District - Consent for the operation of the plant and discharge of sewage and/or trade ctfluent under
Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988

(Central Act 6 of 1974) — Issued- Reg.

REF: 1. PROCEEDINGS NO.T4/TNPCB/F.0805TIN/RL/ITN/W/A/2018 DATED: 29/10/2018
2. Unit’s application No. 22069377 dated: 14-03-2019
3. IR.No : F.OSOSTTN/RL/JCEE-M/TTN/2019 dated 20/05/2019
4. Minutes of TSC meeting held vide item No.173-2 dated:19.06.2019

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1388 (Cenlrat Act, 6 of 1374) (hercinafier referved to as “The Act”) and the rules and orders made there under to

The Director,
M/s . V V TITANIUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT

S.F No.1225/ pt, 1227/1 pt, 1227/2 pt,
MEELAVITTAN PART 1 Viliage,
Thoothukkudi Taluk,
Thoothukkudi District.

Authonising the occupier 1o make discharge of sewage and /or trade effluent.

This is subject to the provisious of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issucd carlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2022

A
, \ /\. =
a’ —
For Member Secretary,
Tamil Nadu Pollution Control Board,
&\\) Chennai
Ny'o
To -
The Director,

M/s.V V TITANIUM PIGMENTS PRIVATE LIMITED CAPTIVE POWER PLANT,
A-79. SIPCOT INDUSTRIAL COMPLEX, SOUTH VEERAPANDIAPURAM POST,

Pin: 628002

Capy to:

| The Commissioner, THOOTHUKUDI-Corporation, Thoothukkudi Taluk, Thoothukkudi District
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, THOOTHUKKUDI. |
3. The JCEE-Mounitoring, Tamil Nadu Poltution Control Board, TIRUNELVELL 4

4. File

_POLLUTION PREVENTION BAYS
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

i i i i ili f products (Col. 2) at the
This consent to operate is valid for operating the facility for the manufacture o
rate (Col. 3) merﬁioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sh. | Description Quantity ‘ Unit
'ENO. 1 !
il ‘Producl Details . .
1. | ELECTRIC POWER | 4.5 MW/HOUR |

. By-Product Details I
1. | Mixed Ammonium salt 11 TON/DAY

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and {resh consent has to be obtained.

]Ouﬂet No. |Description of Outlet lMaximum daily discharge |Point of disposal
’ | lin KLD
| Effluent Type : Sewage
1. | Sewage 1.5 | On Industrys own Iand
Effluent Tyvpe : Trade Effluent
1. | Trade Effiuent -I(RO 22.9 Recycling to process
| PERMEATE) |
2. | Trade Effluent -I(RO | 4.1 For Ash Quenching &
Reject) ‘ Dust Supression

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder

2
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TAMILNADU POLLUTION CONTROL BOARD

Sl Paramecters Unit ' TOLERANCE LIMITS - OUTLETS -Nos
[Ne- \ Sewage  |Trade Effluent
| | | 1&2 |
1 pH \ 3510 [ fsswo |
{ | | i
! 2 |Temperature ‘oC - shallmot ;
H ‘ y exceed 5°C | 1
p ‘ | above the |
| | - |
| temperature |
3 |Particle size of Suspended |- - shall pass 850 1
|solids micron IS |
I sieve |
4. |Toual Suspended Solids mgt 30 100 i
5. |Total Dissolved solids mg/l - 2100
|(inorganic)
6. |Oil & Grease mg/l - 10 .
| 7. |Biochemical Oxygen mg/l 20 30 i
| Demand (3 days at 270C) ';
i 8 !Chemical Oxvegen Demand lmg./l - géO ’
| 9. [Chloride (as CI) mg/l - 1000 |
| 10. [Sulphates (as SO4) mg/l - 1000
| 11. |Total Residual Chlorine mg/! - 1
‘#\; Ammonical Nitrogen (as N) |mg/l - S0 !
" 13 |Toal Kjeldahl Nitrogen (as img! - 160 1
! N i
| 14. |Free Ammonia (as NH3) mg/! - 5 ik .
| 15. |Arsenic (as As) mg/l - 0.2 f
rTs Mercury (as Hg) mg/l - 0.01 }
| 17. |Lead (as Pb) g/l . 0.1
| 18, |Cadmium(as Cd) mg/l - 2 1
19 ilHexg;zalem Chromium (as  |mg/\ : 01 i
20 LTotal Chromium (as Cr) mg/l - :
21. rCopru:r (as Cu) mg/l - 1
| 22. |Zinc (as Zn) mg/! i 1
:? Selenium (as Se) mg/l - 0.05
24 Nickel (as Ni) mg/l - 31 ‘
25. |Boron (as B) mg/l . i
|_26. |Percent Sodium % - % !
| 27 |Residual Sodium Carbonate |[mg/| - - i 1
| 28. |Cyanide (as CN) mg/l : 02 ’;
- 29. |Fluonide (as F) mg/l - |
| 30. |Dissolved Phosphates(as P) |mg/l - : ‘
31, |Sulphide (as S) mg/l - I ]
32. |Pesticides mg/l . l |
| 3 [P Componis (s o | | | |
| 34, |Radioactive materials a) micro - 10-7 1
| Alpha emitters curie/ml I
Bl 0% |

POILUTION PREVENTION PAYS
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36. |Fecal Coliform meNnoomt [T T

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid
discharge of effluent as applicable.

The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act,

a. Industrial Cooling, Spraying in mine pits or boiler feed,
b. Domestic purpose.
¢ Process

The occu

pier shall maintain the Electro Magnetic Flow
for measuri

uring the quantity of effluent generated and tre:
Log book for cach of the uni

condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the s

inspection.

Meters with computer recording arrangement
ated for the monitoring purposes of the Act.

The occupier shall at his own Cost gei the sain
and around the unit by Board officials and anal

Post with full details of such upset condition.

The occupier shail always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shal) develop ad

equate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shali provide and maintaia rain water karvesting facilitics.
The occupier shall ensure that there shall not be any dis

charge of effluent either treated or untreated
into storm water drain at any point of time,

In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

1). The occupier shall ensure zero liquid discharge of effluent
treated effluent on land or into any water bodies either inside
time.

i1) The occupier shall operate and maintain the Zero |
comprising of Primary, Secondary and tertiary treatment sy.
permeate/Evaporator condensate shall be recycled in the
disposed off with the reject management system ensuring
premises.

1i1) The occupier sHail operate and maintain the rej
sait from the system which shall be reused in th
sludge, )
v} In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member_Secretary/Join_t Chief
Environmental Engineer-Monitoring and the concerned District/Assislant. Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.

v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Additional Conditions:

, thereby no discharge of untreated /
or outside the premises at any point of

quid discharge treatment components
stems at all times and ensure that the RO
process and the final RO reject shall be
zero liquid discharge of effluents in the

€ct management system effectively and recover the
€ process if reusable or shall be disposed off as ETP

P HTFHON-BOEA T M T AV S
P UTTOTTON T It VELINTTOIN T XT O
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TAMILNADU POLLUTION CONTROL BOARD

I. The unit shall ueat and dispose the

g uispose the sewage generated through septic tank followed b i
the treated sewage shall szmsf; the standards prescribed by theuBoaI?d. Paweiy g et

l l x . - u‘e IV /
as 1o achieve zero Liguid disch ) ystem provided efficiently and continuously so

zcg‘ti:!%ii ls)haﬂ utilize the R.O. Reject Completely for dust suppression and ash quenching so as to

4. The unit shall connect the on-line monitoring system for pH, TSS and Temperature for the effluent
i the Water Quality Watch of the Board prior to the trial run or commissioning.

5. The unit shall comply with the maximum specific water consuinption of 2.5 m3/MWh and achieve

zero waste water discharge, as prescribed in §.0.3305(EF) dared 07.12.2015 issued by MoEF & CC.
Govemment of India at all times

6. The unit has to develop adequate area of Green belt.
;03 he unit shall obtain the authorization of the Board under the Hazardous Waste (M.H & TM) Rules,
R.

& The industry shall not use ‘use and throw plastics’ such as plastic sheets used for food wrapping,
spreading on dining ablé ete., plastic plates, plastic coated tea cups, plastic tumbler. water pouches
and packets, plastic straw. plastic carry bags and plastic flags irrespective of thickness. within the
industry premises. Instead unit shall encourage use of eco friendly alternative such as banana Ical.
areca nut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag. jute bag cic.

9 1n case of revision of consent fee by the Government, the unit shall remit the difference in amount

within one month from the date of notification. Failing to renut the consent fee. this consent order w1l

be withdrawn without any notice and further action will be imitiated against the unit as per law.

S

( I~
i A
L e
For Metfiber Sccretary,

Tamil Nadu Pollution Control Board,

@\\_‘ Chennai
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TAMILNADU POLLUTION CONTROL BOARD
GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at lzast 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issucd by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to ake such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force uatil revoked under Scction
27(2) of the Act.

After the_ issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.
The occupier shall maintain an Ins

0 pection Register in the factory so that the inspecting officer shall
n:ichord the details of the observations and instructions issued to the unit at the time of inspection for
adnerence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008,

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
Into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-1 on
or before 5th of every month. ) )

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to

provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures

or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal gropeny or any
exclusive privileges, nor does it authorize any injury to private property or Govum;m.m property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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TAMILNADU POLLUTION CONTROL BOARD

20. The cecupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stieaimn oi well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system. either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or

any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

o)

——

In case there is any change in the consutution of the management. tne occupier -_.n' e new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,

as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23. In casc there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board

24,

The occupier shall display this consent order granted to him in a prominent place for perusai of the
inspecting Officers of this Board.

e

For Slmb retary,
Tamil Nadu Polidtion Control Beard,

i Chennai
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BEFORE THE NATIONAL
GREEN TRIBUNAL SITTING AT
CHENNAI(SZ)

Original Application No. 08 of 2022 (52)

M.S.Raja
... Applicant

And

Union of India Rep. by the
Secretary of Government,
and 5 others

... Respondents

TYPEDSET OF PAPERS FILED
BY THE 6':*RESPONDENT

M/s. KINGSLY SOLOMON J
K. ARAVINTHA BHARATHI
JOHNSY GREETA J
JENIFFER SNEHA ANJELLA M
K. HEMANATHAN

COUNSEL FOR 6t RESPONDENT

Mobile No. 9444270295
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